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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.9729/2002

(From the judgenent and order dated 24/04/2002 in WP 5345/2001

of The H GH COURT OF BOVBAY AT AURANGABAD)
DATTATRAYA Petitioner (s)

VERSUS

STATE OF MAHARASHTRA & ORS. Respondent (s)
( Wth Appln(s). for exenption fromfiling c/c of the inpugned

Judgnment and perm ssion to place addl. documents on record

and directions and exenption fromfiling OT. and with prayer
for interimrelief )

Date : 04/10/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE G B. PATTANAI K
HON BLE MRS. JUSTI CE RUVA PAL
HON BLE MR JUSTICE S.B. S| NHA

For Petitioner (s)
M. Naresh Kumar, Adv.

For Respondent (s)
M. S.C. Birla, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER
....... L.....l.........T.......T.......T.......T.......T.......J
. SP2
In view of the letter circulated, the matter is
adj ourned for four weeks.
. SP1

Sarita (Suneet Bal a Sharma) @
Assi stant Registrar @@
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